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Shri P .N .Jat i, counsel for the applicant. 

Bhri R .G .Gupta, proxy coLIDsel for Shri S .. s .Hasan, 
counsel for the respondents" 

Learned counsel for the applicant submits that 

this OA may be disposed of finc:J.lly at the stage of 

admission by issuing necessary direct ions for disposal 

of the represeritat ion, which the applicant has filed 

on 19.11.98 and a copy of which is annexed with this 

OA at Annexure A/1. 

In vie-vJ of the submissions made by the learned 

counsel for the applicant, ,_1e direct respondent No.3 

to decide/dispose of the representation filed by the 

applicant on 19.11.98 (Annexure A/1),_ if the same has 

not already been decided, by a reasoned and speaking 

order ftJ ith in a period of two months . from the date of 

receipt . of· a copy of this order. If the applicant is 

having any grievance after the disposal of the 

repres~ntat ion, he is free to ·Jii-ll'~ approach this 

Tribunal for redressal of his grievance. 

With the above directions, this OA mn is disposed 

of~:cge 
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of admission. 
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